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ORDER
CA NO. 204/2019

Learned authorised representative for the Corporate Debtor present.

There has been no representation in the matter on behalf of the Operational Creditor
when the matter was called on 13.03.2020, 02.02.2022 and even today i.e. 25.04.2022. It
appears that Operational Creditor is not interested in pursuing the present petition and hence,
CP (IB) No. 92/ALD/2019 is dismissed for non-prosecution.

Consequently, nothing survives for consideration and CA NO. 204/2019 shall stand
disposed of as well.

File be consigned to the records.

Virendra Kumar Gupta Rajasekhar V.K.
Member (Technical) Member (Judicial)

Md. Zaid
(Stenographer)














